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PHlN^lP^i BSistoH

O.A. N®.778/93

NawOelhi, dated the i9th July, 1994

Hon'ble Eh. N.V.Krishn ai, Vice Chairmai(.^)

Hen'ble ^init, Lskshmi -^warainathan, MemfaerCl)

ihri B.M.Jha
R/* 1195/1VNH IV
Fari d ab ad

^plic ant

(By Mvocate dh. Ajit Puddussery )

V/s

1. Union of India through the ^=Jcy»
Ministry of fVater ^sources,
dhr am Sh ,.kti 3h avvan, N/Delhi

(By Ad V0C ate Sh,N, Afeht a )
Senior S^^^nding Counsel,

.. fte spencfent

0 a D E A (oaAL)

(Hon'ble Sh, N.V.tNrishnan, Vice Chairman (a)

i^plicant is Senior Hydrologist in the

Central Ground Vi/ate r Board under the re ^©ndbnt

i.e. Ministry ©f 4a/ater fie sources. He has prayed fer

the following directionss-

"m

*1 >

k) Issue iitit ord^r or direction declaring 1
that the Sr.Hydrologists vjorktng uri'dfer |
the Ontril Ground Water Board under

the i-tespondent are entitlad to promotions
as provided for the otihsrr categories of
similarly situated enployees unc^rthe
i^ntral Ground Water Board(Gcientiiic
Group APosts) Recruitment Rule s, 1987,

bj Oirect that the applicant is entitled to
be considered for promotion unctr the
scheme w.e.f, 27,8,89 on vjhich date he
completed five years of service as Genigr
Hyd rologist. •
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Re ^ondents have filed, reply.

•2^ The marttercame up for adnlssien today .Sh.

N.3. Mehta, Sr.Standing Counsel pointed out that an

earlier applicationiO-A 7^/Q7) has been decided on

29.6,1983 by the Hyderabad Bench of this Tribunal. A

copy of the judgnent is at Ann.l. The respondents y^re

directed to take a cfccision e jqpeditiously and extend

the "Flexible Complementing SgheniB " t® hhe

Hydrologists also. This was to be dene within a period

of eight months from the date ©f receipt of that order.

3. In the reply, itis stated that the contempt

proceedings in this behalf filed before the sane

Bench was dismissed on 28.6,89. However, the matter

is unier active consideration of the re^ondents in

con suit action with the Itepartment of Personnel and

Training,

4. Le arned counsel for the respondents submitted

in this behalf that a reference has been madb to the

U.P .S.C, He,there fore, suggests that this cai

now be disposed of with a suitable direction to the

respondBnts. learned counsel for the applicant has no

objection to dispose of the O./u in this manner,

of the avej-jjeaents macfe in the

pleadings and the submission made today, ve are of

the view that this O.A. now / be dispo^d of with

a suitaole direction to the re^ondents. accordingly
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we cli^ose of the G«A# wLth a direction to the

respondent to ensure that^inthe matter relating

to inclusien of the Hydrology discipline in the

' Flexible Complementing Sctemestated, in para

4.4, of the reply^to be under active consicteration^

Ifespondents shall take a fioal ctecision within

three months from the date of receipt of this

order, under intimation to the applicant. In case,

the applicant feels aggrieved by the decision to

be taken bythe re qponde nt-s, it is open to him to

seek such redress in accordance with law as may be

advised.
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(NV.Krishnan )

Vice Chairman (a)

(Smt .Lak shmi Swaminatnan )
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